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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL  

AT NEW DELHI 

 

ORIGINAL APPLICATION NO. 402 of 2019 
 
 

 

IN THE MATTER OF:   

Residents of Premnagar, Ghaziabad … Applicant 

 -VERSUS-  

State of Uttar Pradesh & Ors. …Respondents 
 
 
 

 

COMPLIANCE REPORT ON BEHALF OF THE 

MUNICIPAL CORPORATION, GHAZIABAD 
 
 

 

1. This   report   is   being   filed   by   the   undersigned Posted as 

___________________________Municipal Corporation, Ghaziabad, 

Uttar Pradesh in compliance of the order dated 04.11.2019 passed by this 

Hon’ble Tribunal. 
 
 
2. That in pursuant of the order dated 04.11.2019 passed by this Hon’ble 

Tribunal: 
 
 

“In view of the above, remedial action against acknowledged 

illegalities may be taken by the Municipal Corporation, Ghaziabad 

in coordination with the jurisdictional SDM and the State PCB and 

Compliance Report be filed before this Tribunal within one month 

by email.” (Annexure 1)  

 



3. That it is most respectfully submitted that the offenders involved in 

causing pollution by burning polythene, x-ray films and other toxic 

material, have been fined. 

4. That the details of the same are submitted as follows: (Annexure R2) 

(i) Irfan S/o Allahmehr – Rs. 10,000 

(ii) Babu Khan S/o Bhullar – Rs. 5,000 

(iii) Bhola- Rs. 10,000 

(iv)  Mukhtar/ Sadiq – Rs. 5,000 

(v) Akram S/o Haji Mehmood Hasan – Rs. 5,000 

5. That it is submitted that all the toxic materials including plastic bottles, 

polythene etc found in the possession of the offenders, have been 

seized. Further, strict warning has been issued to the abovementioned 

offenders against any future activity causing harm to the environment 

and threat to public health.  

6. That it is respectfully submitted that environment and public health are of 

the prime concerns to the Corporation and it is working with utmost 

sincerity towards providing healthy environment to citizens in pursuance 

to the right to life as enshrined in Article 21 of the Constitution of India. 

7. That it is submitted that the Corporation is fully aware of its social 

responsibility and committed to the cause of preservation of environment 

and shall take all necessary measures for the implementation of any order 

that may be passed by this Hon’ble Tribunal in letter and spirit. 

 



 

7. That it is humbly prayed that this Compliance Report may kindly be 

taken on record. 

Through 
 

 

 

 
 
 
          
   

 

 

 

Yagyawalkya Singh 
 

 

Advocate 
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